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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
O.A. No. 622 of 2024 

 
IN THE MATTER OF: 

Varun Gulati                …Applicant  

Versus 

State of Haryana & Ors.         …Respondents  

 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 28, M/S JYOTI DHAGA UDYOG 

PVT. LTD. 

 
MOST RESPECTFULLY SHOWETH: 

1. That the present objections are being filed on behalf of M/s Jyoti 

Dhaga Udyog Pvt. Ltd., the Respondent No. 28, in compliance with 

the direction dated 27.02.2025 passed by this Hon’ble Tribunal, 

wherein the recently impleaded industries in the Barhi Industrial Area 

matter were directed to file their objections to the Joint Committee 

Report dated 03.01.2025. 

 
2. That at the outset, it is submitted that the observations in the Joint 

Committee Report (hereinafter “the Report”) do not correctly reflect 

the compliance status of the Answering Respondent’s unit. Certain 

findings in the Report appear to be based on assumptions and outdated 

assessments, rendering them inconsistent with the Answering 

Respondent’s current operational realities. 
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3. That the Answering Respondent, M/s Jyoti Dhaga Udyog Pvt. Ltd., is 

located at Plot No. 406, 417, HSIIDC Barhi Industrial Area, Phase-I, 

Sonipat, Haryana. The unit is engaged in dyeing and washing of 

viscose and polyester yarn and operates under a valid Consent to 

Operate (CTO) until 30.09.2025. The unit is equipped with a state-of-

the-art Effluent Treatment Plant (ETP) and follows stringent pollution 

control norms to ensure full regulatory compliance 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT: 

 
4.1. That the Answering Respondent submits that an inspection was 

conducted on 08.08.2024, and certain observations were recorded 

regarding the operation of its Primary Effluent Treatment Plant 

(PETP). The Answering Respondent further submits that a Show 

Cause Notice dated 02.01.2025, received on 17.01.2025, was issued 

by the Haryana State Pollution Control Board (HSPCB), alleging non-

compliance on certain grounds, including allegation of effluent 

generation; consumption of water beyond permissible limits etc. 

 
4.2. That it is submitted that all of the above issues were raised in the Show 

Cause Notice issued by HSPCB, to which the answering respondent 

submitted a detailed and reasoned response. A Copy of the latest 

detailed and reasoned response to the HSPCB Show Cause Notice 

along with all the relevant annexures is annexed herewith and marked 

as ANNEXURE R-1. 

 
4.3. That the answering respondent duly clarified its position and provided 

documentary evidence of its compliance to HSPCB vide its response. 

Therefore, the continued reliance on these findings is unjustified and 
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does not accurately reflect the present compliance status of the unit. 

In response to the Show Cause Notice dated 16.01.2025 issued under 

various sections of the environmental laws concerning effluent 

treatment and water consumption, the following detailed replies are 

submitted addressing each observation raised in the notice: 

 
4.4. That the Answering Respondent follows standard water consumption 

norms for viscose and polyester yarn, which inherently require less 

water than other textile processes. Daily logbooks for water 

consumption are maintained and were provided to the inspection 

team. The specific fresh water consumption at our unit falls between 

74 KL/MT and 92 KL/MT, in compliance with CPCB's 2022 Charter 

for Water Recycling & Pollution Prevention. To further ensure 

compliance, automated digital flow meters continuously monitor 

water intake and ensure proper record maintenance. Supporting 

documents including daily water usage logs and flow meter. 

 
4.5. That the Effluent Treatment Plant at the unit of the Answering 

Respondent operates efficiently and does not require dilution to meet 

discharge norms. The high reduction in BOD and COD levels is due 

to the effectiveness of our treatment system, not dilution. The 

inspection team did not find any dilution mechanism at the site, 

confirming our compliance. The PETP system includes multi-stage 

filtration, chemical treatment, and aeration processes that ensure 

superior reduction in pollutant loads. Supporting evidence, including 

process flowcharts, effluent treatment records, and third-party lab test 

reports had been duly annexed along with the reply to HSPCB Show 

Cause Notice as has also been annexed along herewith. 
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4.6. That the unit of the Answering Respondent has opted for biomass 

briquettes as an environmentally friendly and sustainable fuel 

alternative. The usage of 1.57 MT/day of biomass briquettes is 

calorifically equivalent to the originally consented 0.65 MT/day of 

coal. We had already applied for an amendment in our CTO on 

10.09.2024, but the amended consent is still awaited. This transition 

aligns with government policies promoting green and renewable 

energy sources. Further, the answering respondent possesses fuel 

purchase records and calorific value assessments which are a part of 

the response submitted to the HSPCB. 

 
4.7. That the low BOD, COD, and TSS levels are a result of process 

variations where certain batches undergo only washing. These natural 

variations do not indicate dilution but reflect the different processes 

being undertaken on different production days. The design of the 

treatment process at the unit of the answering respondent ensures 

superior organic pollutant reduction, leading to lower-than-average 

values in some instances.  

 

4.8. That there is no dilution arrangement in place at the unit, and no action 

is required on this recommendation. The answering respondent 

consistently maintain accurate records and adhere to all required 

regulatory clearances. The unit is in full compliance with CPCB's 

Charter for Water Recycling & Pollution Prevention. Additionally, 

the answering respondent has introduced a periodic internal 

compliance audit system to ensure continued adherence to 

environmental laws. 
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4.9. That Air pollution compliance has been duly ensured through the 

installation and operation of a Water Pollution Hood (WPH), Dust 

Collector, and Wet Scrubber, which collectively serve to capture dust 

and ash particles and neutralize pollutants from the flue gas stream—

thereby significantly improving air quality and reducing emissions. In 

addition to these comprehensive measures, an online Continuous 

Emission Monitoring System (CEMS) has also been installed and is 

duly integrated with the monitoring networks of the Haryana State 

Pollution Control Board (HSPCB) and the Central Pollution Control 

Board (CPCB) 

 

4.10. The inspection was conducted on 08.08.2024, while the SCN was 

issued on 16.01.2025. During this period, all identified issues have 

been addressed. The current compliance status reflects diligent 

adherence to environmental norms. 

 
4.11. That any adverse order based on the findings of the Joint Committee 

Report would have severe financial implications and cause significant 

operational disruptions to the answering respondent. The unit 

employs a large workforce, and any disruption in operations would 

negatively impact the livelihoods of numerous employees and their 

families. The answering respondent is a key contributor to the textile 

industry, and any undue penalties or restrictions would harm not only 

the unit but also suppliers, vendors, and small businesses that rely on 

its operations. 

 
4.12. That in view of the above submissions, the Answering Respondent 

also prayed that the allegations in the Show Cause Notice be 
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reconsidered, as they were based on incorrect assumptions and lacked 

substantive evidence. The Respondent requested that its compliance 

measures be duly recognized and that it be granted an opportunity for 

re-inspection with independent verification to conclusively establish 

adherence to environmental norms. The Answering Respondent 

reiterated its commitment to upholding all regulatory standards and 

sought a fair and just resolution of the matter.  

 
5. That the Answering Respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 

 
6. The Answering Respondent further reserves its right to file additional 

pleadings or affidavits, if necessary, in response to any subsequent 

developments in the present proceedings. 

  
FILED THROUGH: 

 

          
[SIDDHARTH BATRA], [ARCHNA YADAV] [SHIVANI CHAWLA] 

        
[CHINMAY DUBEY] & [RHYTHM KATYAL] 

Advocates for Respondent No. 28- M/s Jyoti Dhaga Udyog Pvt. Ltd.. 
8A, Sagar Apartments, 6-Tilak Marg, 

New Delhi-110001. 
Mob.: 9888884445 

Date: 22.05.2025           E-mail: siddharth.batra@satramdass.com 
Place: New Delhi           Phone: 011 4704 6111 
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Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 9, 17, 18, 28, 50, 53, 57, 65
& 76 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Fri, May 23, 2025 at 1:06 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Rhythm Katyal <rhythm.katyal@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>, Shivani Chawla
<shivani.chawla@satramdass.com>

 Paperbook-NGT Reply-R65 Vardhman Gar
Tex_Redacted.pdf

 Paperbook-NGT Reply-R76 Nutex or Prince Dyeing
_Redacted.pdf

 Paperbook-NGT Reply-R57 BCL
Fabrics_Redacted.pdf

 Paperbook-NGT Reply-R53 Rajasthan Knitting
Mills_Redacted.pdf

 Paperbook-NGT Reply-R28 Jyoti Dhaga
_Redacted.pdf

 Paperbook-NGT Reply-R18 Komal
Textiles_Redacted.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 9, 17, 18, 28, 50, 53, 57, 65 & 76 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged information. If you
are not the intended recipient, any disclosure, copying, use, or distribution of the information included in this message and any
attachments is prohibited. If you have received this communication in error, please notify us by reply e-mail and immediately and
permanently delete this message and any attachments. Thank you." 

3 attachments

Paperbook-NGT Reply- R9 Manohar Filaments.pdf
9723K

Paperbook-NGT Reply-R17 Generous Textiles _Redacted.pdf
9914K

Paperbook-NGT Reply-R50 Shree Jee Fabrics_Redacted.pdf
5406K
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https://drive.google.com/file/d/1rCsShUI0zEyJRmyMM0-teTJ3XJQ8QDg2/view?usp=drive_web
https://drive.google.com/file/d/1YFtX2lNdV9FN3cJdMw-oH7HcsryGrFDs/view?usp=drive_web
https://drive.google.com/file/d/17GK8omS669PhW3cPpsDTVkDsCYQJZbma/view?usp=drive_web
https://drive.google.com/file/d/101dpCzwSv0uq8Grz3tqs_oN9JPDndrY8/view?usp=drive_web
https://drive.google.com/file/d/1rb2vxscrhc9PJevOafSN96yqAtbVP6BF/view?usp=drive_web
https://drive.google.com/file/d/1W3n-Tp3OrsIbr2DwJTzARC4YHORoHpWg/view?usp=drive_web
mailto:archna.yadav@satramdass.com
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.1&disp=attd&realattid=f_mb0hj8vj0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.1&disp=attd&realattid=f_mb0hj8vj0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.2&disp=attd&realattid=f_mb0hjeg11&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.2&disp=attd&realattid=f_mb0hjeg11&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.3&disp=attd&realattid=f_mb0hk2l72&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196fc1242f43bd9a&attid=0.3&disp=attd&realattid=f_mb0hk2l72&safe=1&zw
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